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ORDERS OF THE TRIBUNAL 

REGISTEk 
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Qrer date 3r 

eard. Mr.D.K.Xbhanty,Ld.COunsei appearing for the  

11icant and perused the materials p1acd on 

pplicant, an LD £acker of Postal )eparnerat, WS 

:iced under off-duty on 23.2.1994 and was chare-

-heted on 31.5.1994. In the enquiry, the applicant 

found guilty of all the charges. Ut1xn.itely 

ti 	inisient of removal from service was passed 

-airst the applicant on 25.7.97. Jhile the disci-

p1 nJ proceedings was pending against the applica-

nt, an F.I.R. was lodged against him on 19.1.1996 

A criminal cse was set to motion against him • It 
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Orders of the TrbunaI 

nal cse, he received an order of acuittI on 

31.1.05. After obtaining a aorpy cf th order of 

rcuittal, the applicant suii.t.ed a representation 

to his autborities/espo ndents on 8.4.5 seeking 

.ement in servie. It appears the last grie-

.4 the applicant, as raisel. in his representa-

tion dtd.44.05, hs not yet e- received due eon-

ideratien o' the deparental authorities/Responde-

nts and,in the said premises, the applicant has fil, 

O.AJb.633/C5 under Section 1 of the 	nistr 

Tribunals Act, 1985*  

ince the grievance of the applicant, as réised in 

hi3 representation dtd.9.4.05,is still pending with 

:he Respondents: this O.A. is hereby disposed of witk 

dir:ction to the Resp ndents to consider the grie-

vance of the applicant and puss necessary final 

orders within a period of 60 days from the date of 

rreipt of a copy of this order. 

Send oopes of this order to the Respondents, along 

with copy of the 0riinal Application(which should 

be treated as an appeal of the applicant to the ReS- 

ondents) and free copies of this order be also handi 

d over to Nr.D.1(.Ihanty,Ld.CounSel .appeaking for 

the applicantan-! to Mr.U..X4ohapttra,Ld.Sr.Standing 

Counsel; on whom a r.op.r of this O.A. ha7,lrie 


